IN THE NATIONAL COMPANY LAW TRIBUNAL, AHMEDABAD
DIVISION BENCH

COURT -1
ITEM No.110
C.P.(IB)/155(AHM)2021
Order under Section 9 IBC
IN THE MATTER OF:
Rahul Dasgupta . Applicant
V/s
Anupam Industriesttd ... Respondent
Order delivered on ..14/03/2022
Coram:

Madan B. Gosavi, Hon’ble Member(J)
Kaushalendra Kumar Singh, Hon’ble Member(T)

PRESENT:
For the Operational Creditor : Adv. Mr. Raseesh H Parikh
For the Corporate Debtor - Adv. Dr. Mr. Kamlesh Vaidankar

ORDER
This application is filed under Section 9 of the Insolvency and Bankruptcy Code, 2016.

We have perused the record. This application is filed on 15t September, 2021.

The default amount is stated to be Rs.15,20,003.00/- which is less than Rupees One
Crore according to the Notification of the Ministry of Corporate Affairs, New Delhi,
dated 24" March, 2020.

In view of the judgment of the Hon’ble NCLAT dated 25" October, 2021 passed in the
matter of Jumbo Paper Products vs. Hansraj Agrofresh Pvt. Ltd., this application
is not maintainable. Accordingly, C.P. (IB) 155 (AHM) 2021 stands dismissed and
disposed of.

However, an Appeal against the said judgment is pending before the Hon’ble Supreme
Court. Hence, subject to the outcome of the decision of the Hon'ble Supreme Court
in the said appeal, the petitioner is at liberty to get revived this application.
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